Los (Amds.) Bill
ter has been referred for decision
©r report by any Court of Justice,
of by any other competent public
authority;

Seventh—Every persen who
holds any qoffice by virtue of
which hg is empowered to place or
keep any person in gonfine-
ment......"

Mr. Speaker: It looks as if the hon.
Member is reading out the whole book.

8hi N. §reekanatan Nair: In this
list, only officers who have got execu-
tiva powers have been mentioned, and
of aqourge, judges are alsp included.
But this definition excludes a Minister
I want the hon Minister to keop ‘hit
in ming and tell us what the position
is. 1 want you to give a ruling on tne
point whether the term ‘public ser-
vant’ Includes a Minister,

Mr. Speaker: Shri J. B. Kripalanl
wanted to say something and he want.
ed 3 couple of minutes,

o H'e Wio FUTITY"  EUH AT,
ww aret oF fraz - 1fgw 1 @m fRfee
grzx ot 7g Fumw faw @@ § oy 3w
& Hnwr ifFarwdifow ¥ oF w2
¥ i @ & o 92w H ol wgt
ey v rn & forvar el s W
g 1wz argT A ST AT wEAT 4T 0
ag wOFTe w1 g 91 R w@ g
AT UATWT ZOT 10 A7 15 VA ¥
e, oF faxc § IR e
& fir qw st wwy @Y o 15 Ry &
arx 5t 3 g o & faar ot woe o
o fafrezt aga 37 & arex wnf o
s dardfn fe o and & ot wL A
] % sifere s s&m o &
awemr fe wet o gn wfeaw o
wylent €90 v avowr
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may speak tomorrow, and after him,
the hon. Minister may reply to the
debate.

Shri Bakar All Mirga (Secundera-
bad): Before you take up the CIA..,.

Mr, Speaker: I am not taking It up
just now,

The hon. Minister of External
Affairs will now make a statement
about the latest position in regard to
the treatment of the Indian Embassy
personnel in China,

Shri Hem Barua (Mangaldai): Is
I1 In response to our reguest?

The Minister of External Affairs
(Shrl M. C. Chagla): Yes, I am obcy-
:ng his summons.

17 hre,

STATEMENT RE. TREATMENT OF
INDIAN DIPLOMATES BY CHINA

The Minister of External Affairs
(8hri M. C. Chagla): Since I spoke to
the House last, the whole world has
been shocked by the news which have
come from Peking about the humiliat-
ing treatment accorded to our diplo-
mats by the Red Guards in Peking.
At the airport Shri Raghunath was
physically attacked and slapped. His
glasses were broken and his face was
stated to be bleeding. Shri Vijai who
had only been declared persona non
grata and who according to interna-
tional law was entitled to all privi-
leges of a diplomat until he left the
territory of China was paraded round
the alrport for one hour and humiliat-
ed by a howling mob of Red Gaurds.
Our First Secretary, Shri C V. Ranga-
nathan against whom no charges had
been made was forctd to bow his head
by the Red Guards. That all this was
done in no moment of frenzy but was
the result of cold, calculated gnd deli-
berate policy was shown by the fact
that after this scene was enacted, the
Red Guards marched away In disci-
plihed battle formation. We have just
now befun to recelve the direct report
from our CDA In Peking. We hope
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that the full report will reach us by
this evening or tomorrow morning, In
the meantime information about their
ireatment in Canton has just arrived
from our Charge d&' Affairs. Raghu-
nath was taken out of plane and
paradeq around the airport and town
in an open truck. As anticipated he
was separated from Mr. Rao, accom-
panying Officer and Vijay. Apart
from subjecting him to verbal insults
Raghunath was subjected to the cha-
racteristic form of punishment inflicted
on vietims in the eultural revolution
iz, hurling of shoes, spiting at vic-
tims and beating with sticks small
enough not to bruise or lacerate.
There was however some consolation
in the fact that Raghunath by being
taken around in 2 van has perhaps

been saved from any kind of brutal.

ireatment by the masses. So far Vijay
wag nhot touched in Canton. Slogans
against him however were raised.

We received information about three
hours ago that both Shri Raghunath
and Shri Vijal have arrived in Hong-
kong. The party seems to have left
{anton by train thig morning and
arrived at the border by noon time.
1 understand that the Hong Kong
authorities have given all assistasice
1o the party on crossing over. About
&n hour ago we have able to talk on
ielephone with our Commission in
Hong Kong and personally to Shri
Raghunath himself. Both of them,
*hough in poor physical shape, are in
‘high spirits. At present they are stay-
ing with our Commissioner in Hong
Kong and the tentative plans are that
they will return to India on Saturday.

We are still awaiting the full report
from our Embassy in Peking which
should be with us this evening or to-
. morrow morning. All that we have
heard, however, shows that the
1 Chinese Government not only violated
. ordinary rules of diplomatic usage but
also broke several promises made to
our Charged’ Affairs. He had been
sssured that Raghunath weuld be
Alowed to be accompanied by an
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Indian officer. The accompanying
officer Shrl M. S. Rag, First Secretary
was never allowed to communieate
with Raghunath during the journey.
He was alsp assured that Bhri Raghu-
nath and 8hri Vijai would be taken
reross to the border yesterday evening.
The over-night stay in Canton was
deliberately planned to subject vur
officers to humiliation. ‘Thus the
Chinese Government have proved
themselves not merely indifferent 1o
all civilized norms but have shown
themselves either unwilling or incap-~
able of honouring their own pledged
words.

Shri Hemr Barua (Mangaldai): May
I ask for g very simple clarification?

Mr, Speaker: [! we begin like that,
it will take some time ms other hon.
Members also would like clarifications.

17,04 brs,
DISCUSSION UNDER RULE 193

ALLOWED USE oF FOREIGN VUNDS TN THE
RECENT ELECTIONS IN INDIA®

Myr. Speaker: We shall now take up
discussion of the matter dealt with an
the calling attention notice today re-
garding the CIA and other foreign
agencies giving funds for elections.

Shri Bakar Ali Mirza (Secundara-
bad): This matter came up this mor-
ning and the Home Minister made a
statement. If he had said that the re-
port says that the charges are baseless,
then it would be a different thing.
Charges have been made both inside
snd outside the House. A debate at
this stage would only mean further
1nud slinging at one another, 1 would
nuggest that we consider this matter
after Government have considered the
Report and come o their conclusions.

Mr. Speaker: Will you kindly take
your seat? After all considering all
aspects of the question, we thought
it is an affront to the whole nation.
It is not, after gll, one alleging ageinet



